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IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD .

WEDNESDAY, THE SIXTH DAY OF TVIAY /
TWO THOUSAND AND TWENTY SIX

PRESENT
THE HONOURABLE THE CHIEF JUSTICE APARESH KUMAR SINGH

AND
THE HONOURABLE SR! JUSTICE N.V.SHRTqVAN KUMAF.

APPLICATION NO: 2 OF 2023 lN C.S.N o.13 0F 1958

,1
: "' t _.-'*:: ..-.,..

Betweqn :

1l Syed Zahid AIi
sio Late Mir Sadiq Ali,
Flusband of I .ate Muneerunissa Begurlt

Age: 59 years, Occ. Civil Engineer

Rl-o U.No. 22-8-387, Purani Haveli. Hyderabad

2l Syed Mrtrruza AIi S/o Syed Zahid Ali &

Present Address Califqmia, USA
Permanent Address
R/o H.No. 22-8-387,Purani Haveli, flyderabad..
petirioner Nos. I to Z ,,"ff."6.J .t 'Court 

orcler dated 21-06'2014-in Application No

loztzo4in CSNo.13/t9i8 as DelendantNo.22T and228) (in CS l3/1958)

Applicants are represented by their GPA Holdels 
,.

irj Sy"A Zahid Ali S/o i-atiMir Saciiq Ali &lhulland of Late Muneerunissa Begum,

f,i;;* t years,'oc;p;tio"bi"iiEngineer, R/o H'No' 22-8-387' Puiani Haveli'

ttyderabad
I2l Ml Sanjeev Kumar Raut, S/o Rattan fg-aValRaut; Aged a5.fearsaQ.c9' Private
's,,in.,' n,lo t<ottri # 5i, Safdar.Jung R.oaci, Near cymkhana Club, New Delhi.

[3] Dr. Pramod pt nutttuo iuaf,u', 'ig"' 59 year,Obc' Doctor' R'/o Samadha Heritage;

6pp. frl.s.frl. Khadekeshwar, Aurangabad' ,l

L+l' fr,tr. Arunlcumar' Shy#arao i'idhu', Age $1 years' BJo Vasantnagar' Jawahll

botony' Atrrangabad' 
"Applicants/Defendants

AND

I



1 5; ed llassan. S"o' Nilr rtb S)'ed Abti trltr. agerl about '12 yrs, (Since deceased per LRs

Respondents No.2 to () herein: brrtugltt on recortl( petitioners I to 5) iu CS 13/1958,

hereuntlcr as per ot-der tlt: 16.04 19(r9 on Applicatioli No'59 of 1()69)

2.
Devidi.

Lateefunnisa Begun'r, W"o. Late Nawab Syed Hasan Pasha, Aged about 45 yrs. R/o. Dewan

3. Bismillah Khanam. \\/o. [.ate Nauab Syed Hasan Pasha, Aged about 40 yrs, R/o Dewan
Devidi. Hvderabad.

4. Durdana l''atima Aljas Shahzad D/o. I-ate Nawab Syed Hasan Pasha, Aged abor"rt l1 yrs,
R/o. Dewan Devidi, Hyderabad.

5. Syed YousuiPasha. S(r. Late Nalvab Syed Hasan Pasha, Aged about
6 yrs, R-/o Dewan Devidi Hydcrabad,

6. Zarnab Bcgum, D/o. l.atc Na*'ab S1,ed Hasan Pasha, Aged about 4 yrs. R/o Dewan Devidi,
Flyderabad

(Since deceased pel LRs brought on record petitioners 1 to 5 hereur.rder as per order dt: 16.04.1969
on Application No.59 of 1969) (in CS 13/1958)

(Petitionels :l to 6 are minor rLnclcr the guardianship of their real mother Bismillah Khanam
(Petitioner No.3 her-ein)

...Respondents / Plaintiffs

7. Syed Kazirn flussaiu. Sb Narvab Syed Abdullah, aged about 58 yrs, Shia Muslim, R/o Irani
Galli, Hyderabad

8. Syed Ahmecl, Sro Syed Abdliah, aged about 45 years, fuo Diwan Devdi, Hyder.abacl.

9. Syed Hussain. S,/o Sycd A.bdulla, aged about 38 ;ears. R/o Irani Galli, Hyderabad.

10. Syed Abdul wahab. S(r S1'ed Abdulla, aged about 12 years. R/o Irani Galli, Hyder.abad.
(under tlre guardianship of his rrother Putli BegumD-4 & 6 Lately Minor, Since declared as rnajor,
vide order dt: 21-10,1960 in.,\ppt. No. 211 of 1960) (in CS 13/1958)

1 1. Syed Abdul Ha*eed. S'. Sved Abdulla, aged about 11 yrs, R/o Irani Galli, Hyderabad

12. Amatul I(arim Dlo. S).ed Abdulla, aged about 14 yrs. R/o. Irani Gaili, Hyderabad.

13. Amatul Rahim Dlo S1,cd Abdulla, aged about yrs, IVo IrarLi Galli, Hyderabad.

14- Amina Bcgum, wo. Sye cr Abd.lla, aged about 75 yr;, Musrim, R/o. Irani Galli. Hyderabad
(Since Died and the plaintilf antl Defendants 1,2,3 &l werc brought on recorcl as LRs on 16-2_59)
(in CS 13/1958)

1 5 Putli BegtLm. w' o. Na,. a b S1'ed Abdulra, aged about 2g yrs, Rio Irani Ga1li, I{yderabad.
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S/o. Nawab Barahamuddowla, Aged about 78 yrs,

1A Nawab Turab Yar Jung Bahadur'

niurf i*, R/o Diwan Deodi' HYderabad

(Since deceased per LRs D. Nos.155 to r58 on 28-3-68 Application 4211968) (Defendant No' 155

io 158 in CS 13 of 1958)

l'7. Nawab Sajid Yar Jung, S/o' Nawab Barhamuddowla' Aged about 60 lT s' Muslim R/o

,*-, Utrr, ryi"raUad (since deceased per LRs D-l 17 to 124) (in CS 13/1958)

18. Sultan Jaha+ BeBum, D/o Nawab Gazi Jung' Aged about 65 1rs' Shia Muslim' R-/o

il'ra.r"#.irf"."-a*eised'per LRs Def. No.21 wis brought on record) (Defendant No. 21 in CS

i3 of 1958)

derabad
Bilquis Jahan Begum, Wo Nawab Rias, Aged about 60 yrs' Muslim' R-/o Near Siddi Risala'

9

Govemment of A.P., Rep By the Chief Secretary' Govemment of Andhra Pradesh'

The Union of India Rep. By the Secretary, The State Ministry' Central Secretariat' New

The Salalung Estate Committee, a corporation having its Office and conducting its business

Diwan Dewdi, HYderabad

Jagir Administrator, Govemment of Hyderabad having its office Saifabad'Hyderabad

Mohammad Aii, S/o. SYed Qasim AIi, Aged about 60 yrs, Muslim, R/o Diwan Devdi,

anl yderabad. (Since deceased per LRs Defendants l4i to i52 brought on record as per order dt: 24-

1 i-67 in App Iication No.257l67) @efendants 141 to l52 in CS 13 of 1958)

Kulsum Begum, Wo. Syed Mushtacl, Ageci about 65 yrs, Muslim' R/o Diwan Devdi'

yderabad

21. Ghazi Jung Bahadur, S/o. Nawab Fakhrul Mulk, Aged about 73 yrs' Somajiguda'

yderabad. (died on 1,7 -9-1971)

Mir Asghar Hussain Khan, S/o. Nawab urab Yar Jung' Aged about 53 yrs' Jagirdar' R/o'

ani Galti

29. Mir Mehdi Hussain Khan. S/o. Hussain, Aged about 55 yrs, Jagirdar, R-/o Mir Alam'

Hyderabad.

4. Syed

26.UlfatBegum,Wo.SyedHyclerRaza,R./oDirvanDevdi,(Defendantsl2gisdeclaredasthe
soleLRof D.20 asperorderdt: 1.10.65 inApplicationNo'1'4411965) (in CS 13/1958)

rabad
. ) -sg) 30. Mir Muzaffar Hussain Khan, S/o. Hassan, Aged about 48 yrs, Jagidar,

Rro. Mandi Mir AIam, Hyderabad
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3 I . Mir Gayoor Hussain K han. S,/o. Hassan yar Jung, .Aged about 3 6 yrs,R/o. Irani Galli. I tyderabad.

32' Ir'{ir Hasan Ali Ktran, Sio. Hassan yar Jung, Aged about 52 yrs, R/o Irani Galri, Hyderabad.(sincedeceased perLRS D27 toD2grecorded^inrlra-n-r broughto.r.e"o.a;;i,;.0".order dt: 23-9-1966 in Applicarion 200/1966) @;fe;ili, N". zz 
".a 

zs-i. cs irl i:'iirrrsl
33 NIir Sultan Ali IGan' l,,r -i{assan 

yar Jung. Aged about 52 yrs, R./o. Irani Gari, Hyderabad(since D-27 recortred as i-R ot l)-ro along *itn olzi ilJ fi, u, p". order dr: 23-9_1966 in;\pplication ZOo,'00; (in CS 1 3/195g)

'14 .v{ir ya*'ar Ari Khan' S'o. Hasan yar Jung, Aged ahout 45 yrs, R/o. Irani Galri, Hyderabad.

-?5 Fatel.r Jarvar Begu,l, D.10. Hasan yar Jung, Aged about 43 yrs, R/o. Irani Gari, Hyderabad.
36 Ar<htar,,nisa Beg,m, I)10- Fakoob Begum, Aged about 45 yrs, R/o. kani Galli, Hyderabad.

;,';o".rlili'"'Beg,m' 
D/o Sher Ban Begum, Aged about 40 vrs, Jagirdar, R'o. Irani gaui,

38 Mubarak Razia Begum. I)/o, Salima tlegum, Aged about 2g yrs, Jagirdar, R/o. Hyderabad.
39 \4ir Asacr Ari Khan' Sio Noorunnisa Begum, Aged zLbout 50 yrs, R/o. Baradar.i, Hyderabad.
40. Mir Turab Ali Khan, S/o. Noonurnisa Begum, Aged about, Householcl,R o A lawa Bibj. I lr der.rbad.

4]r. Su'tana Bekhr Besum l ) . \ nn.,,--;.^ o^^..-
Bibi, Hyderabacl 

n' I)tr' Noorunnisa Begum, Aged abour yrs, Household, R/o Alawa

42 Syed Laiqrrr Hussain,Kh.n..S o. Dirarrartr*isa Begtrrn, Aged About 55 yrs. Mukrhadar, R/o
.l':ll'r;)" 

,, A ('r r.,s crB bl ,.r. iara;;;;il. ilil;ltu.r r,in.. deceased per LRs derendant

X],."*fJu"o 
raqr-ri JIussai, I(han, S/o. Dilawarunnisa Begum, Aged about R/o. Noorrdran, Bazar,

44. Syed Mohiba Ali KhrHydcrabad. rn S'o Dila*'arurlnisa Begum, Aged about R/o. Noorkha,, Bazar.

l5 Batrrl I n Nissa Beeum. I.) o. Dira*arLrnnisa Begunr. Aged about R/o Noorkharr Bazar,
iil' Ilti'jrili)'"'"u'; pe' t n DeFendl;; ;i,""r8T"." o,rd.d u, p", o,.a",, ai,, ii r oso,

46' Khursheecl Irec' occ: Maiir Servant, Agecl about 50 yrs, R/o. Diwan Devidi, Hyderabacr.
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?-O 6
Mi:barak begum, Wo. Syed Abbas A1i Khan, Aged about 40 yrs, Household, R-/o Guramwa

Hyderabad.

Syed Kazim Hussain Khan, S/o. Shujaul Mu1k, Gagirdar, R/o Mandi Mir Alam, Hyderabad.

Syed Md. Jaffar Razvi, S/o. Shujaul Mulk, Aged about 62 yrs, Jagirdar, R'/o' Mandi Mir

, Hyderabad.

Yizarat Jung, S/o. Shuj ani Mulk, Aged about 53 yrs, Jagirdar, R/o Mandi Mir Aiam,

erabad.

Bizaath unnisa Begum, Dio. Shujani Mulk, Aged about 53 yrs, Jagirdar, R/o M Mir Alam,

derabad. TE OF TELA

Safdar unnisa Begum, Wo. Shuj ani Mulk, Aged about 53 yrs, Jagirdar, R'io' Mandi Mir

iam, Hyderabad

3. .Mir Ajaz Hussain, S/o. Fakar Jung, Aged about 34 yrs, Jagirdar, R/o. Mandi Mir Alam,

yderabad

4. Mir Mumtaz Hussain Khan, S/o. Fakar Jung, Aged abour 32 yrs, R/o. Mandi Mir Alam,

yderabad.

55. Jahandarunlisa Begum, D/o. Fakar Jung, Aged abour 37 yrs, fuo. Deodi Kamal Yar Jung,

Hyderabad.

56. Hasmat Begum, wo. Baqer A1i Khan, Aged about 55 yrs, r/o Balsetti Khet, Hyderabad.

57. Najibururisa Begum, wo. Fitrat Jung, Aged about 30 yrs, Household, R/o Mandi Mir Alam,

Hyderabad. (recorded as LRS of Defendants 72 as per order dt:24-6-1967 in Application 8/67

along with defendant 136 to 140) (Defendant No.136 to 140 in CS f3 of 1958)

58. Vazir unnisa Begum. D/o. Fitrat Jung, Aged about 30 yrs, Household, R/o. Mandi Mir
AIam, Hyderabad. (recorded as LRS of Defendants 72 as per order dt: 24-6-1967 in Application

8/67 along with defendant 138 to 140) (in CS 13/1958)

59. Mir Yakoob A1i Khan, S/o. Mir Shuj ath Ali Khan, Aged about 57 yrs, Pensioner, R'/o'

Noorkhan Bazar. Hyderabad.

60. Mir Basharat Ali Khan, Sio. Mir Shuj ath Ali Khan, Aged about 59 yrs, Pensioner, R/o

Noorkhan Bazar, Hyderabad. (Since dead defendants 111 to 114 brought on record as LRs on 6-2-

59 vide application No.518/59.)(Defendant Nos. 1 i I to 114 in CS No. 13 of 1958)

61. Mir Kazim AIi, S/o. Ahmad A1i, Aged about 38 1T s, Guj am Yab, R/o.Diwan Deodi,

Hyderabad.

62. Mir Dilawar Ali, S/o. Ahmed A1i, Aged about 42 yrs, R/o Diwan Deodi, Hyderabad.

63 Mir Hyder Ali, S/o. Ahmed Ali, S/o. Aged about 35 yrs, R"/o' Diwan Deodi, Hyderabad
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fl}4"."iYi. 
o*ed Ali Khan' S/o Mir Kazim Ali Aged about 19 vrs, R/o. Diwan Deodi,

fl"0.r.f,"i;'*"tu-rrri(a 
Ilceum' D n \4ir Kazim Ali- Agcd abour tt{ yrs. R/o. Diwan [ss6i,

flt;o*"iJ,i,.o 
Sayeed Hussain Khan, S/o Mir Ghulam Hussain, Aged abour 44 yrs, R/o. Asif Nagar

67 ' Qa,rarunnisa Begr-rm, Ahsan- aged about 4g yrs, I{ousehold. R/o. Dabirepura, Hyderabad.

*lru,, ffi::;#egun.r' 
w1o' Ghulam Askari, Aged about 70 vrs, Hissadar of paigah, R/o Asif

fr".o"..f;i""0'nnisa 
Bcgurn, \\"ro yir Abbas Ali, Aged about 48 yrs, Flissadar, R/o Irani Galti,

lr'ro*"#l' 
rahir Ali' S/. 1\'lir Akbar AIi, Aged about 23yrs, Guzaradar, R/o. A4ozam Zahi Market,

71'' Mir',,am Ari' S',o. \fir Akbar Ali. Aged about 16 yrs, Minor..under the of his guardianship
'lrt,ir',:"}.,|.if,ol,-lY!;lt"'"", r"hi M".k"i:H),;".J,a. i.-"" Decrared Major vide-Apprication

1j ,. Ytl Riyasat \ii, S/o Xtrr AkbrL {li, Aged about 9 yrs, minor under theguardiansl.rip of his r..othcr Sal.ra Bibr. nl" lfr?rn-,Z"fri i4art<et, Hyderabaa.

73. Mir :adiq Ali. s ,, Vi.r A.l<bar ali. Aged abour I2 )rs. r Minorl under rheguardianship of their rnorl.cr Srlma Bibi D"F.;;;, N;'ri''
74. Mir'I'urab Ali. S/o. Mi
mother Sarma Bibi D.'rendanrJ+ii? ?[tTr'ir"il:;i'(Minor) 

under the guardianship orrheir

15' Qamrrumisa l3cgr,r, D,'o \'{ir Akbar ali, Aged aboLrtS yrs, (rr{inor) under the guardianshipof their morhcr Salma Bibi r)efendants N".z r 1i" Ui i JiUSS;
76. Shams unnisa Begum. D o \Iir Akbar Ali, Aged about 12 yrs, (Minor) under the',uardianship oirheir mnrrrt r sarma air-,i iill i";?ii ,1",i*rrters of I\lir Akbar AIi, ug.a rz, s arged b years rc>pecrir:.1-v \lining cardrri:nrn,, 

"i*"Uitlh", Sulma Bibi, D_No.7l r'7'L Salma Bibi, W/o. ir4 ir Akbar Ali, agcd about 4g yrs.

'8. Nawab Fitrar Ju.ns [ta]
I,4iralam. Hyrlerabad. ,t-r;f, 7l1q:t. 

s,o \rsalam Jung Aged about 80 vrs. Jagidar, R/o. Reancli

'..o'a,io"r"na,n,*".'ii ;'"1i"iT::lTrr,"J:$',..lIT!Tijil;iz.^J-i:s'i"l+oi',o,gr,,on
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79 Qadri Begum. W/o. Hyder yar Jung, Aged about 70 yrs, Household,



f/o lrani Gally, Hyderabad. (Defendant 42 
'" 'H"'?added 

as party defendants as per orders

;f ;"; & o:'-io-i ssol (Deiendant Nos . 42 to 7 3 in cS No' 13 of 1958)

80. Syed Rafat A1i, Sio. Syed Turab, Muslirns, Aged about 80 yrs' respectivelyNo 74 and 75'

Uo. Sutuau.i Salarjung, Nizam Bagh, Hyderabad, No'76 and 77 residing at Troop Bazar'

Hyderabad

8l.SyedYawarHussain,S/o.SyedTurab,Muslims,Agedabout60lrs,respectivelyNo.T4
and 75,Ii./o. Baradari Salarjung, Nizam Bagh, Hyderabad'

82. Syed Jaflar Hussain S/o. Syed Turab, Muslims, Aged about 48 Jrs, respectively, No76 and

77, Residing at Troop Bazar, Hyderabad'

83.SyedMohsin,S/o.SyedTurab,Muslims,Agedabout58yrs'respectivelyNo'76and77'
Residing at Troop Bazar, Hyderabad'

84.SakinaBegum,D/o.SyedTurab,Muslims,Agedabout44yrs'respectivelyNo'78&79'
Residing at Banjara Hi1ls, Hyderabad.

35. Razia Begum, D/o Syed Turab, Muslims, Aged about 44yrs' respectively No"T-8 &19'

nesiding at Banjta Hills, Hyderabad.'(Al1 Sons and Daughters of syed Turab,'aged_80,-60, 48, 58,

ii-Ai[y"ur"respectiveiy iiuisxeslaingBaradariSalarJung.NizamBagh,Hyderabad,Nos.T6
*it friop Bazar, Hyderabad,Nos.T8 & 79 Residing at Banjara Hills' Hyderabad )

86.SyedHadiA1i,S/o.SyedVizaratAli,Agedabout2T,R/oBawachiKhana'Mawan'
Salarj urg, Hyderabad.

87. Masooma Begum, D/o. Syed Vizarat Ali, Aged about 25' R'/o Bawachi Khana' Mawan

Salarjung, Hyderabad

88. Fatima Begum, Dio Syed Vizarat Ali, Aged about 23, fuo Bawachi Khana' Mawan'

Salarjung, Hyderabad.

89.SayyadBegtrm,D/o.SyedVizaratAli,Agedabout23,R-/oBawachiK}rana,Mawan,
Salarjung, Flyderabad.

iSv"a Vi"ror^tf, ehaged21,25,23 & 23 years respectively a1l Residing at Batuachi Khar' Nawab

Salar Jung, Hyderabad.)

90. Syed Ahmad Hussain, S/o. Syed Abbas Hussain, Aged about 24 yrs' R'/o' Mogalpura'

Hyderabad.

gl.SledMustataHussain,S/o.SyedVizaratAIi'Agedabottt22yrs'R/oMogalpura'
Flyderabad.

92. Syed Mazhar Hussain, S/o. Syed Vizarat AIi, Aged about 20 yrs' R/o' Mogalpura'

Hyderabad.

93. Syed.Asghar Hussain, S/o. Syed Vizarat Ali, Aged about 19 yrs' R'/o' Mogalpura'

Hyderabad.
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Sajjadi Begum, D,'o. Syed Vizarat Ali, Aged about 23 yrs, R/o. Mogalpura, Hyderabad

fal
dal

3119). Syed Kamal llussain, Sio. Sved Vizarat Ali, Aged about l9 yrs, R/o.
Nlogalpura, Hyderabad

95. Muzafarunnisa Begum, D'o. Syed Vizarat Ali, Aged about 18 yrs, R-/o. Mogalptua,
Hyderabad. (Syed Vizarath -\1i aged 22.20,19,23,19 & 18 years respectively all Residing at
Nloghalpura, Ilyderabad. )

97. Sarwar Hussain, S/o. Syed N{ehdi Hussain, Aged about 25 yrs, Wo. Baradari. Nawab
Salarjung. Hyderabacl.

93. Zohra Begum- I),'o. S1'ed \aser Hussain, Aged about 16 yrs, Mrnor under the guardianship
ol Syed Jafar Hussain, Rio. )Jizam }lagh. Hyderabad,

99. Akhtar Begum, D/o. Syed Naser Hussain, Aged about 14 yrs, (Minor) under the
gLraldianship of Syed Jafi-ar Hussain Nizam Bagh. Hyderabad.

100. Sardar Begum, D,io. Syed Naser Hussain, Aged about 12 yrs. (l\{inor) under the
guardianship of Syed Jaffar Hussain Nizam Bagh, Hyderabad,

i 01. Syed Qurban lIussain. Sio, SyedNaser Hussain, Aged about 11 yrs, (Mindder, the
guardianship of Syed Jaffar Hussarn \izam Bagh, Hyderabad.

1,02. Syed Zamin Hussain, S/o. Syed Naser Hussain, Aged about 12 irrs, (Minor) under the
guardianship of Syed Jeffar Hussain Nizam Bagh, Hyderabad.

1)3. Badrunnisa BegrLm. D/o. Syed Abul Fazal, Aged about 50 yrs, IVo. Darushafa, Fateh
f ,urwaia, Adilimet, I Iyderabad.

1)4. Raisunnisa Bcgum, Dio. Sy'cd Abul Fazal, Aged about 45 yrs, R/o. Darushafa, Fateh
t,urwai a. Adikmet. IJyderabad.

115. Ashtalirnnisa Begurn, D/o. Syed Abul Fazai, Aged about 40 yrs, R/o. Darushafa, Fateh
D,urwaj a. Adikmet, I Iyderabad.
(llyed Naser Hussain, aged 11. 12. 11 , & 12 years respectively all Minors under the Guardianship of
Syed Jaffar Hussain, Nizam Bagh, t Iyderabad. Syed Abdul Razal, aged 50, 45 & 40 years
ri:spectively Residing at Darusl Shi1a, Fathe Darwaza, Adikmat respectively Hyderabad)

116. Noolunnisa llegum, D/o. Sycd Abu Talib, aged about 70 yrs,

Q)efendants 104 to 106 uere brouglrr on record as LRs on 30-08-195g in IA.No.253l19sg) (in CS
13/19s8)

1l)7: Syed Asadulla, S/o. Syed AbLL Talib, Aged about g0 yrs, R/o Baradari,
Hyderabad.

4

1

1r)8 Shezadi Begr-rm. S/o Syed Abu Talib. Aged about g0 yrs. R/o Baradari, Hyderabad

(



2,0{
l0g.FakrunnisaBegum,D/oSyedAbuHaafiz'Agedabout45yrs'R/oBaradari'Hyderabad'
(Defendants 74 to 103 were addeias per H C' Order dt: 11-11-1957 in CRP No l31311956' (in

cs trltlsa;

i 10. Gafoorunnisa Begum, D/o Shaik Mehdi Ali' Aged about 23 
.

1 I 1 . Shaik Yousuf Aii, S/o Shaik Mehdi Ali' Aged about 14'

\12. Shaik Raza Ali, Sio Shaik Mehdi Ali'

113. Syed Dilawar Ali, S/o' Syed Rahat A1i' aged about 48' R'/o Baradari' Hyderabad'

114. Syed Sajjad Ali, S/o' Syed Rahat Ali' aged about 46' RJo Baradari' Hyderabad'

J l5 Syed Shuj ath Ali, S/o Syed Rahat A1l' aged about 44' R-/o Baradari' Hyderabad'

1 16. Nawab Begum, D/o. Syed Rahat AIi' aged about 38' RJo Baradari' Hyderabad (Shaik

MehdiAli, aged23,14,&S;'Jfi{th"tAli"g"[+s' 46'44&'38yearsrespectivelyallResidingat

Baradari, HYderabad)

111 . Mir Jaffar A1i Khan, S/o Mir Bashrat AIi Khan' R'/o Meandi Mir' Hyderabad'

ll8MirMahmoodAli,S/o.MirBashratAliI(han(DefendantNo.l12sincedeclaredasMajor
as per order dr: 10_9-1965 i, ippf.l.rJi+7tOOS; lWtren lainor App1. No. 85/1960) R/o. Mandi Mir

AIam, Hyderabad. (in CS 13/1958)

119. Hussain Begum D/o' Mir'Bashrat Ali Khan l ..)^-..\1 o 1oa<'
id."" ;;;;;.;;. in, o.r.na-it 153 &154 brought on record as per order 27-8-1965 tn

ippf .No.+O:lf SO4) R/o. Mandi Mir Alam, Hyderabad'

Gjefendant Nos. 153 & 154 in CS No 13 of 195 8)

l2O. Imtiyazunnisa Begum, D/o' Mir Yakub Ali Khan' Aged about 19 yrs' R'/o

Noorkhan Bazar, HYderabad

lZ1. Mahmooda tsegum, Dio' Syed Yawar Hussain' aged about 30' Occ: Household' R/o'

Somajiguda, HYderabad.

122. Siddiqui Begum, D/o' Syed Yawar Hussain"aged abottt27 ' Occ: Household' R/o'

Somaj i guda, HYderabad.
(BrorrghtonrecordasLRsofD-75on19-08.1960onApp1.No.88i1960)(DefendantNo.T5inCS
No. 13 of 1958)

123. Askar Nawaz Jung, S/o Late Nawab Sajid Yar Jung' Aged about 45 yrs' Devdi

Mukaramuddorval, HYderabad, A P'

124. Kazim Nawaz Jung, S/o. Late Nawab Sajid Yar Jung, aged about 44 yrs, R-/o. Prade ViIIa,

Fateh Maidan, HYderabad

i
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125. Fatima Sultar.ra Be gunr, D,/o. I-ate Nawab Sajid Yar Jung, Aged about 40 yrs, R/o Devdi
Mukara Muddorvalm, Ht delabad.

126. Razia Sultana Beguui, D/o. Late Nawab Sajib Yar Jung, Aged about 37 yrs, R./o. Devdi
M rkaramuddor'r la. l'lyd, rrrbrrd.

127. Kairunnisa Begum. ,\lies Zakia Sultana Begum, D/o. Late Nawab Sajid Yar Jung, Aged
abcut 36 yrs, Rio. Khaair Vlnsion. Hl derabad.

128. Zohra Sultana Begum i\lies Jakia Sultana Begum, D/o. Late Nalvab Yar Jung, Aged about

35 yrs, R/o. Devdi MukrLramuddorvla, Hyderabad

129. Ashrufi-rmisa Llegum Alies Late Nawab Sajib Yar Jung, R/o. Devdi Mukaramuddowla,
Hvderabad.

1,10. Sultana AIam Saheba. \\,'/o. Late Nanab Sajib Yar Jung, Aged about 62 yrs, R/o. Devdi
M ukaramuddorvla, Hyderabad.
(ttefendants 117 lo 121 trrolrght ou record as LRs ofdefendants 1 1 as per orders ofthe court dt:
2: .09- 1960 Appl.No.17,r r 1 Q60) (Died D-117 to 123 recorded as LRS of D- 124 vide order dt: 18-8-
1! 61 onApp1.No.130/1961)(DefendantNos. 117to123 in CS No. 13 of 1958)

13 1 . Syed Abbas AIi. S/o. Mir Mohd AIi. Aged 48 yrs, R/o Anderoon Nirza, Mahal Khas Pura,
D,:vdi Nawab Salarjung, Ilyderabad. (brought on records as LRS Deft. 20 as per orders ofthe court

dt l2-8- 1960, on struck off lkrm the record as per order dt: 1-10-1965 in Appl.No.144/1965) (in
cs 13/19s8)

1:2. Najeeba Begum. IJ,/o. Batulunisa Begl.run.r, Aged about 26 yrs, Occ: Household, R/o
N,rorkhan Bazar, Hydcrabacl.

1:3. Hydari Begum, l)/o. Ilatulumisa Vegum, Aged aboui' 24 yrs, Occ: Household, R/o.
N,rorkhan Bazar, Hyderabaci.
(f)efendants 126 & 127 ale brought on record as LIls of defendants No.39 vide order ofcoutt dt:
l('-4-1962 in applicatior No.138/1962) (Defendant No. 39 in CS No. 13 of 1958)

1 : ,+. Zahra Begurn, \\', o S,"-'ecl Hiaquat Flussain Khan, Aged about 45 yrs, R /o No. I 3, CIB
Q -rarters, Naralanaguda. IIr derab:Ld. (Defendants No.128 brouglit on record as LRs of defendants
N,r.36 vide orders of Clor,rrt dr:29-6-1962 on applicationNo. 115, 137 and 235 of t962) (in CS
r 3/19s8)

1:5. Syed Kamar Flassan, S/o. Syed Hasliim Hassain, Aged about 7),rs, Minor by guardian and
natural mother Butul Regunr. wo S1,ed Hasl-rim Hussain, aged about 2g yrs, FI.No.22-7-26g,
(treceased Defendant No.20. vide order of cou( dt: 2o-7 -1962 in applicLrtion N o.24611962)
(ttefendant No. 20 in CS \o. t3 of l95S)

H

136 Yousuf Begunr. W/o. Late S1.ed N,lohcl Jalfar Razvi, Aged about 5l yrs,
Rro. Lingampalli, IIyder aha.l.
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137. Syed Asad Ali Khan Razvi, S/o. Late Dr' Syed Mohd Jaffar Razvi' Aged about 24 yrs' R/o

LingamPalli, HYderabad.

138 SyedBizaatHussain'KhanRazvi,S/o.LateDt.SyedMohdJaftarRazvi,Agedabout22yrs,
j/o Lingampalli, HYderabad.

139 Syed Gutam Hussain Kharr Razvi, S/o. Late Dr. Syed Mohd Jaffar Razvi, Aged about 19

yrs, R/o. LingamPalli, HYderabad.

140. Syed Abbas Ali Khan Razvi, S/o. Late Dr. Syed Mohd Jaffar Razvi, Aged about 16 yrs, R'/o'

ilng"*tpu1i, Hyderabad. (Defendants No. 134 minor by guardian Begirm Defendants No' 130 vide

.iaJ, at, zS-a-iS1zon application N o.24111962 since declared as major as per court order dt: 30-9-

jbiO A eppt.No .2O8lI9Zb. Defendant 130 to 134 brought on record as LRs of defendants No' 43

vide ordeidt: 2i-1-1962 in Application N o.24011962) (Defendant Nos. 130 to 134 in CS No' 13 of

19s8)

141. Syed Hamid Hussain

142. Syed Hashim Hussain (Defendants 135 & 136 are brought on record as LRs of defendants

119 as per order clt: 25-6-1965 in Application N o'2'311965) (in CS L3/1958)

l43.KhudajaBegum,Wo.LateMirHasanAIiKhan,Agedabout60gs'R'/o'Yakutpura'
Hyclerabad. (Iirought on record as LRs of clefenclant No .26 alongwith defendants 2'/ &28 who arc

alreadyonrecordasperorder dt:23-9-1966inApplicationNo.20011966) (in CS 13/1958)

l44.AminaBegum,D/o.FitratJung.Agedabout40yrs,R'/oKingKoti'Hyderabad'

145. Sultani Begum, D/o. Nawab Fitrat Jung, W/o. Mohsin A]i, aged about 35 yrs, R,/o, Motai

Khana, King Kothi, hYderabad

146.KasimBegum,D/o.FitratJung,Agedabofi42yrs,R/oMirAalamMandi,Hyderabad.
fn"f"naunt, t 3"g to-l+0 are brought-on rlcord as LRs of.Defendants No.72 and defendants 51 & 52

are recorded as LRs as per order; dt: 24-6-1967 in Application N o.811967) (Defendant Nos' 51 &

52 in CS No. 13 of 1958)

l4T.MirAbbasAli,Sio.SyeclMohclammedAli,Agedabour4Tlrs,R./o.NizamBagh,Diwan
Devidi, Hyder abad.

148. Butul Begrrm, Dio. Syed Mohdammed Ali, Aged abour 45 }TS, PJo. Nizam Bagh, Diwan

Devidi, Hyderabad.

149. Mir Talib Ali, S/o. Syed Mohdammecl Ali, Aged aborrr 44 1rs, R,/o. Nizam Bagh, Diwan

Devidi, Hyderabad.

150. Mir Mumtaz Ali, S/o. Syed Mohdammed Ali, Aged abour 421rs, R,/o. Nizam Bagh, Diwan

Devidi, Hyderabad.

151. Aahmacli Begum, D/o. Syed Mohdammed A1i, Aged abour 40 yrs, R-/mes

,i

r
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Bagh. Diwan Devrdr, H1,-derabad

152. Mir Raza Ali. Sio. Syed Mol-Ldammed AIi, Aged abour'39 yrs, R/o. Nizam
Bagh. Diwan Devidi. H.,'derabad.

153. Zahida Begum, S/o. Syed Mohdammed Ali, Aged abour 36 yrs, R/o. Nizam Bagh, Diwan
Devidi, Llyderabad.

154. Mir Nasir -\li. S,o. S.ved N4ohdammed Ali, Aged abour 35 yrs, R-ro. Nizam Bagh, Diwan
Devidi. Ilyderabacl.

155. Flussain Begum. D,'o. Syed Mohdammed AIi, Aged abour 30 yrs, R-/o. Nizam Bagh, Diwan
Devidi, Hyderabad.

]56 Kazim Begu,r, I)/o. Syed Mohdammed Ali, Aged abour 26 yrs, R/o. Nizam Bagh, Diwan
Devidi, Hyderabad.

157 - Fatirna Begurn, I),'o. Syed ]Vfol.rdarnmed AIi, Aged abour 24 yrs, IUo. Nizarn Bagh, Diwan
Devidi. Hyder-abad.

158. Khurshid Begum. W/o. Syed Mohdammed Ali, Aged abour yrs, R/o. Nizam Bagir, Diwan
Devidi. Hyderabad. (Defendants No.141 to 152 are brought on record as LRs of defendints No.1g
as per order ol corLrt dr: )4-11-196i in Application No.25711967) (Defendant Nos. 141 to 152 in
CS No. l3 of l95lt)

159. Mir Jaii.feeq AIi. S o. Taqi r\li. Aged abour 65 yrs, R/o. Hyderabad.

160. Munas'ar r\li, S/o. Mir Jawl'eeq Ali, Minor, R/o. Hyderabad. (Being minor per guardian
delenclant No. I 53 appointecl as per order dt: 21-8-1965 in Application N o.+o+toai1(Sefendants
153 & 154 brought on record as LRs ofdefendants 113 videapplication No.403/1 964 order dt:21-
8- 1965 ) (l)etendant Nos 153 & 15,1 in CS No. t3 of1958)

161. Abbas Yar.tung, S/o. Turab yar Jung, Aged about 57 yrs, R/o. Nizam Bagh, Flyderabad.

] 92 Noor Yar Jurg. S,/o. Turab yar Jung. Aged about 62 yrs, R/o. Near Fateh Maidan,
Hyderabad.

]_q3 I(hrrsheed Jahan Begum, I)/.. Truab yar Jung, Aged about 60 yrs, R_/o. Shadi I(hanan i,
Nizan'r Bagh. IIl derabad.

164 . Shor'vkat Jahan Begr:m. Sio. 'rurab yar Jung, Aged about 55 yrs, R/o. Devidi Mukara
muddorvla, Pattarghatri, Il)'derabad. (Defencrants tis tJ tss are brought in record as LRs of
defenclant No. 10 as per order dt: 2g-3 - 196g in Application N o.42/r9ig) (r)efendant Nos. 1 55 to 1 5 tin CS No. 13 of 1958)

165. D. Dilry Raj Krislua. S,io. I). Murali Krishna

166. V. Ashok. S.,o. V. Ananda Riro.
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161 . Sripathi Madan, S/o' S'A' Tulasirao'

168. Md Zakir Osman, S/o Md Osman'

169. Laeeq Ahmed, Sio' Sheik Ahmed'

170 Md. Aleemuddin (quader) S/o Md Raheemuddin'

111. Haji Sharif, S/o Late Mahaboob

112. Shaqik Azeem, S/o' Sheik Mahaboob'

173. Shaik Shoukath ali, S/o Shaik Ahmed'

174. Md. Mazhar, S/o' Md Jaffar

(lmpleaded as Defendants No..iis a 16g were broughl on record as per order dt: 12-6-2002 in

[r,iri..,i*i" o ls to aT nioij (Defendant Nos t s9 to t e g in CS No 13 of 1958)

\15. Baqtawar Begum, Wio Late Nawab Syed Ahmed'

176. Syed Akbar A1i @ Zahoor Nawab, S/o' Late Nawab Syed Ahmed'

177 . Syed Hamza, S/o. Late Nawab Syed Ahmed'

178. Syed Ali Abul Hassan @Amir Nawab' S/o Late Nawab Syed Ahmed'

17g. Syed Mohammed, S/o Late Nawab Syed Ahmed'

180. Mumtaz Begum, Wo Late Nawab Syed Akthar Ali Hafeez Nawab'

l8l. Ahahnaz Begum, D/o Late Nawab Syed Akthar Ali'

182. Sakina Begum, D/o Late Nawab Syed Akthar Ali'

183. Saheda Begum, D/o Late Nawab Syed Akthar Ali'

184. Fathima Kubra, D/o. Late Nawab Syed Akthar A1i'

185. Syed Ali Aga, S/o Late Nawab Syed Akthar All'

186. Syed Hassan Agha, S/o Late Nawab Syed Akthar Ali'

O^pt"#a n"rtr-tgs 6 lso were brought oniecord vide-court order dt: 1-9-2004 m

Appl.No.854/2004 in cs.13/s8;iiiit "Fozl fntrtndantNos' 169 to 180 in cS No' 13 of 1958)

187. Goutham Chand Jain, S/o. Parasmal Jain, aged 45 years, occ: Business, R/o'H.No.10-02-

I72, West ManedPallY, Sec'bad.

188. Jinender Jain, S/o. Parasmal Jain, aged 43 years' Occ: Business'

RJo.10-02-172, West Marredpally, Sec'bad'
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189. Amit Jain, S/o. P. Gutamchand iain, aged 20 years, Occ: Business, Rr0.10-02-172, West
Marredpallr'. Sec'bad.

190. Arvincl Kumar Jain, S/0. Ratan Lal Jain, aged 44 years, Occ: Business,
R/o.H.No.26. Happy Enclave, Balaramraj, Sec'bad. 

_

191. Devraj Ranka. S/o. Late Kaluram Ranka, aged 68 year-s, Occ: Business, Chandralok
Compiex. Sec'bad.

192. Pral,,ash Chand LrLnil'a, Sr'o. Vangilal Luniya. aged 56 years, Occ: Business, R/o.H.No.2-4-
5 I 3. Ramgoprlpet. Sec'b:rd,

193. Shauti Devi Luniva. Wo. I')ral<ash Chand Luniya, aged 52 years, Occ:
Housewife, It.'o.ll.No.2-4-5 13, Rarrgopalpet, Sec'bad.

194. Mangilal Luniya, S/o. Ratanlal Luniya, aged77 years, Occ: Business, R /o.H.No.2-4-51,
Ramgopalpet. Sec'bad.

195. K. Rzrmesh, S/o, K. Bhaskar l{ao, aged 47 years, occ: Business, R/0,448, venkatrao colony,
PG. Road, Scc'bad.

I96. K. Rajender Kumar. S/o. I',. Ilhaskar Rao. aged 38 years, occ: Business,44g, venkatrao
Colony, PG. Road, Sec'bad.

191 . P. Veersham, Sio. Late \ara1ana. aged 44 years, Occ: Business,
R/o H.No.I2-10-590,'79I 1, \\rarisguda, Sec'bad.
(Def.Nos. 1 8 I to 191 impleaded as per court order dt 5- 1 1-2004 in Appl.No.1 16612004) (Defenclant
Nos. 181 to I91 in CS No. 13 oft958)

198. M/s rlin N4ahlboz conslruclions. Through Managing partner _Abdul Aziz I(hailcl Bin
Mahfooz, Sr'.. ICralid Abdullah Bin Mahfooz, aged 36 years, occ: Business, R/o.I{.No.5-5-509,
Moazam Jahi Market, I Iy derabad.

199. Khalid Abdullah Llin lhhtboz.

200. Abdullah Khalid Itin Mahlboz

201. Mah:rmmed Khalid Bin N.Ial'rfooz

202 Abood Khalid Bin \,Iahlboz,

203. Saad Khaiid Bin lrlahfooz.

204. Salah Khalid llin \lahfooz.

205. Yaser Kialid ilin Nlahfooz.
(D.Nos.193 ro 199 is all R/o. H.No. l7_5_272 Dabeerpura, Hyderabad.)(DefNos-192 to 199 irnpleaded as pcr corrt order clated: S_it_ZOOq in
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4ppl.No.1 i 68/2004). (Defendant Nos. 192 to 199 in CS No. 13 of 1958)

206. V. Ashok, Sio. V. Ananda Rao, aged 36 years,
pcc: Business, R/o. H.No.13-1-12321 N5,Arhbedkamagar,
Hyderabad - 500061

207. Md. Zakir Osman, S/o. Mohd. Osman, aged 38 years, Occ: Business, R/o.H.No.13-3-4311/2,

Mustaidpura Hyderabad - 500067.

208. Syed Mustafa Ali Zaidi, S/o. Syed Mahmoocl A1i Zaidi, aged 35 years, years, Occ: Business,

BJo. H.No. 22-3-334, Mani Mir Alam, Hyderabad.

209. Laeeq Ahmed S/o. Shaik Ahmed, aged 37 years, Occ. Business, R/q, H.No.13-5-33, Tappa
Chabutra Hyderabad-500067.

210. Dilipraj Krishna S/o. Late D. Muralikishna aged 35 years, Occ: Business, R/o. H.No.8-2-
12018614, Road No.3, Banjara Hills, Hyderabad.

211. P. Srinivasa Rao, S/o. P. Babu Rao, aged 38 years, Occ: Business,

Rio. Plot No.4 Tahir Villa, Yousufguda, Hyderabad.

212. P.V. Suryanarayana, Sio. P.V. Krishna Prasad, aged 35 years, Occ: Business, R/o. Plot
No.4, Tahir Vil1a, Yousufguda, Hyderabad.

213. Md. Mazhar, S/o. Mohd. Jaffar, aged 30 years, Occ: Business, R/o.H.No.13-4-161,
Sabzimandi, Hyderabad.

214. K. Ravi Shankar, S/o. K.P. Raju, aged 30 years, Occ: Business, PJo.12-1-3/6A, Near Black
Bridge, Opp: Tq., Offrce, Padmanipeta, Amlapumm, EG., District.

215. K. Rama Mohan, S/o. K. Raja Kishan, aged 39 years, Occ: Business, No12-2-417146/1,
Sharadhanagar Colony, Kulsumpura Post, Hyderabad.

216. D. Prabhakar Reddy, S/o. D. Janardhan Reddy, aged 28 years, Occ. Business R/o. Plot
No.402, Vinkatapathi Mansion, Bhagayanagar Colony Opp: KPHB Colony, Kukatpally,
Hyderabad.

217. B. Radha, D/o. K.V.S.S. Murthy, aged 35 years. Occ. Household, R/o. flat No.12, Block
No.1 1 , Kendriavihar Apartments, Miyapur, Hyderabad.

218. Madhulika, D/o. Late D. Ramachandra Reddy, aged 39 years, Occ: Household, R/o.
Himyathnagar, Hyderabad.

219. I(um. K. Aishwarya, D/o. Capt., K. Kishan, aged 19 years, Occ: Student, R/o. Plot No.690,
Naveen Nagar Colony, Banj ara Hil1s, Hyderabad.

220. Syed Azghar, Sio. Late Syed Moulana, aged 35 years, Occ: Business, R-/o. H.No.19-3-
10891 All 6l'77, Jahanuma, Hyderabad.
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221. Mohd. Moinuddin. S/o. Lal Mohammed, aged 45 ye ars, Occ: Business,

N o.1 9 -3 -26212 I 3. .lahanuma, H1'derabad.

222. S;ed Aneesuddin. S/o. Late Syed Sayeeduddin, aged 40 years, Occ Business,

R/o. Karkhana. Sec'bad.

(De{'Nos.200 to 216 impleacled as per court order dt: 5- l1-2004 in ApplNo.1i7012004 and

1.17212001) (Defcndant Nos. 2t)0 to 216 in CS No. 13 of 1958)

223. Mohd. Murteeruddin, Sio. Late Mohd. Mahmood aged 501ears, Occ: Business, R/o. 9-6-

80 81, Santoshnagar, Hyderabaci 500051.

224. Mohd. AbcLLLI Haleem Ansari, S/o. Mohd. Abdul Qahar Ansari, aged 48 years, Occ

Business. R/o. 1tt-l-390, Del'cnce Road, Hyderabad-s00005

225. Moird Hanreedullah Khan, S/o. Late Mohd. Munawar Khan, aged 58 years, Occ: Business,

No.20-7 -597 insicle Fathedarq aza. Hyderabad 500265.

226. Zafar Alam, S/o. Mohd. Hashmi, aged 47 years, Occ: Business, fuo.20-4-551/A/1,
I{hitwath, Hyderabad-500002. (Def. Nos.217 to 220 impleaded as per court order dt: 5-11-2004 in
Appl.No.1 17212004) (Defendant Nos. 217 to 220 in CS No. 13 of 1958)

2)1 . Narvab Nlehbood Ali I(han S,1o. Late Khurshid Jehan Begum, aged about 60 years, zu0.5-9-

101, Public GardeLr Road. Nampalll', Hyderabad.

22fl. Baderunnisa Begum, W/o, Late Fidri Hussain, D/o. Late Khurshid Jehan Begum, aged about
59 years, R/0.5-9- 101. Public ( iarden Road, Narrpally, Hyderabad.

229 Azamatumisa Begun'1, W/o. Md. Tazikhoya Khan, aged about 57 years, Late Khurshid
Jehan Begurn, It/o 5-9-10i, l'ublic Garden Road, Nampalll, Hyderabad
(Def. Nos.221 to 223 impleadcrl as pet court order dt: 30-0 t-2009 in Appl.No.1 109/2008)
(Defendant Nos. 221 lo 223 in CS No. 13 of 1958)

230. Yousuf Miyan. S/o. Late Ahmed Miyan, aged abour 46 Yrs, Occ. Business, R/o H. No. 9-4-
77l2, Yousuf 'fckdi, Tolichowki, Flyderabad,

2i I . S1'ed r\[<thar, S, o Imtm Saheb, aged about 64 Years, Occ; Business,
Rio. H. No. 9-4-7712. \'ousuf Tekdi, 'folichowki, Flyderabad,.

(Def. Nos.224 & 225 impleaded as per court order dt: 04-03-2014 in Appl.No.17912014) (D-7)
(Defendant Nos. 224 to 225 in CS No. 13 of 1958)

2i2. I\{/s. Thakursidas Mukhram, represented by Shri. Ashok Agarwal,
Sr'o. Late Mukhram Agarrval. aged 53 years, Occupation: Business, R/o. H.No.1-8-337/1, Fore
Irronte Royalle. Block-A, 501 , Indian Airlines Colony, Begumpet, Secr-rnderabad.

(Def. No.226 impleaded as per court order dt 28-04-2014 in 'Appl. No.460/2014) (Decree)
(Defendanr No. 226 in CS No. 13 of 195E)

Respondents/Defendants
. Sri Mohd. Randi Ali. Rerired District Judge,'

t
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R""eiver-cr,m-Commissioner, H.No.8- 1-366/A/12211, Janki\agar, Tolichowki, Hyderabad

- s00 008.

Sri I". Ajith Simha Rao, Retired District Judge, \

es -rerL+ur
1.2023)

'

cinted as Receivers-Cum-' ,"

..., , i .,r.:::
r.. . ., i.11,'i- '..:

,xntei as Rebei,rers-irim-.. i: ;';,,.1'
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Application under section 151 of cpc., praying that the High court may preased todeclare.the preliminary decree passed undir the iarb of rate"ano-iatse iri"-on/;srr*Jung Died issueress and he was unmarried" oi t e afleged residues and alegedcompromise prelimin ary doc'r:e, as rrc,l execuj.ab le.

f.A. NO:1 oF 2023

l.A. NO:2 oF 2023

Petition under section 151 cpc praying that in the circumstances stated in theaffidavit filed in support of the petition, tne ni-gh court may be preased to pass ordersdeclaring that the Applicants herein and two diughters, ail-being true regar neiri or rrt"Muneerunissa Begum onry are erigibre to inherit tfie froperty or tite satai.tunj-irt 
-

Petition under Section 151 cpc praying that in the circumstances stated in theaffidavit filed in support of the pretition, tne iign court may be preased to jais final
decre_e in view of subsequent events and facts Incorporating'the shares or nppiicints rand..2 a.nd two daughters as stated in the apprication be passed in favolr ot tne
applicants.

I li.iceiver L'

(Tir,::'above rrention.qil, ''.. ;
{. cmr,tssttlners vrle u

D etired Dis
orirt ;irdrr d



l.A. NO: 3 OF 2023

Petition un,lr:. llec':!cn 151 (lP I praying that in the circumsiances stated in the

affidavit filed in support of the petition, the petiti,rner requests that the High Court may

be pleased to har: riv,:r ali m,:;\,able and immovable propertiel; cis:l'illrte unJer tlle

applicartion in 3Sl I'lo r 3 of 1!-)i:tj !:,:: ;r so passed in falrour cf thr: p,etiiicrers.

l..r'. NO: 4 Ol= i,102::

Petition undsr- Secttcn 151 CPC praying that in the circumstances stated in the

,affldavit filed in suppori of the petition, the High Couft may be pleased upon modification

rrf the prelinrir:at j t-:)1.'.,: t':.: oi diawili; cf fresh preltminary clecree tl pals:. i: lirral decree

':n the casis ol ri - -,- ::i i,::i jec'es r. favcur of tle petitionets, as t.ir: .:;,.:;: rtay be.

l.A. NO: 5OF 2023

Petition under Section 151 CPC praying that in the circumstances stated in the

affidavit filed in sLrpporl of the petition, the High Court may be pleased to allow the

present application the:'eby modifying or altering the preliminary decree passed in CS

l{O 1 3/1958 dated 05-03-1 959 in terms of clause '1 1 and subsequent events or a fresh

decree be d[a'r/,'r up :n viert cf the subsequent events ther3by rJecla ringi allotting/

granting applicants 1 and 2 and two daughters being true legal heirs of late

l/uneerunissa Begum their shares in the estate of late Newab Salar Jung Bahadur-lll.

Counsel for the Petitoners: Sri. illanjari S Ganu

Counsel forthe Respondenb: Sri. G. Anandam
'Ihe Court made the following: ORDER



IN THE HIGH COIIRT FOR THE STATE OF TELANGANA AT ITYDERABAD

THE HONOURABLE THE CHIEF JUSTICE APARESH KI'MAR SINGH
AND

THE HONOURABLE SRI JUSTICE N.V. SHRAV/IN KIJMAR

Application No.2 of 2023 in C.S. l{o.13 of 1958

Date: 06.O5.2O26
Betweenr

Syed Zahid Ali and another

Applicants / Defendants
And

Syed Hassan and Four others

Respondents/ Plaintiffs

JUDGMENT (Per the Hon'ble Sn Justice N.V. Shrouan Kumar)

Manjiri S Ganu, learned counsel representingMs

Applicants and Mr. G. Ananadam appearing for the respondents.

2. This Application is hled under Section 151 of Civil Procedure

Code seeking to declare the preliminary decree passed under the garb

of fake and false theory "Salar Jung Died issueless and he was

unmarried" of the alleged residues and alleged compromise

preliminary decree as not executable. The prayer sought in this

Application is extracted for rcference:

..PRAYER

It is, therefore prayed to this Court may be

pleased to pass orders as prayed for:

a) By an order of thrs Flon'ble Court, to declare the

preliminary decree passed Llnder the garb of fake

and false theory"SaJar Jung Died issueless and he
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was unmarried oi the alleged residues rLnd alleged

compromise preliminary decree as not erecutable'

b) Allori'the present application therebv modifyrng or

altenng the preliminar)' decree passed in C S No'

13 / 1958 dated 05'03 1959 in terms of Clause 11

and subscquent events or a fresh decree be drawn

up in vicr',' of the subsequent events' thereby

declaring/ allotting/ granting Applicants 1' ar'd 2

and t$'o daughters being true legal heirs of late

Muneerunissa Begum, their shares in the estate of

Latc N-a"vab Salar Jung Bahadur-lll:

Pass ordcrs declaring that the Appltcants herein

ar-rd trvo daughters, all being true legal heirs of

late \iluneerunissa Begum only are cligitrle to

inherlt the property of Iate Salar Jung-ill'

d) Upon modificatron of the prehminary decree or

drawing of fresh pre[mrnarl' decree' a hna] decree

be also passed on the basis of such modihed

decrec in favour of the Applicants' as the case may

be.

c)

e) Pass flnal Decree, in vir:u' of subsequent events

ald lat:ts, incorporating the shares of Applicants 1

&2and
apPllcatior-t

I AnY other

deem ht

t$'o daughters as st'rted in the

be passed in favour of the Applicants'

relief which this Hon blt:

and Proper in the

Court maY

facts and

circumstances of the case be also passed in favour

of the APplicants

g) Request to hartl over all moveable and immovable

properties distribute under the application in C S

No.13 of 1958

Applica].tt s

be aLso Passed rn favour of the
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And be pleased to pass such other order or orders

as this Hon'ble Court may deem fit and proper in the

circumstances of the case-"

3. The Petitroner No.1 represents the petitioner No.2, who is son of

petitioner No. 1. It is the case of the Applicants that they claim to be

the legal heirs of one Muneerunnissa Begum, who was declared as the

legal heir of orre Zainab Begum, daughter of the Late Nawab Mir

Yousuf Ali Khan Salar Jung III, by virtue of decree dated 07.04.1999

in O.S.No.168 of I998 in the Family Court, City Civil Judge,

Hyderabad. An Impleading Application No.562 of 2013 was hled in

the Suit in C.S. No.13 of 1958 and was allowed by the High Court on

20.06.2014 observing that the Applicants No.l & 2 are necessary

parties to the said suit. The Applicants and two daughters were

declared as class one legal heir and successor of Late Nawab Mir

Yousuf AIi Khan Salar Jung Bahadur III vide Succession order dated

18.O4.2O2O in Suit No.M.A.R.J.I.197 of 2O2O in the Court of Civil

Judge, Senior Division, Aurangabad.

4 . It is submitted that initially, Late Syed Hasan

claiming to be the son of maternal uncle of Late Nawab Mir Yousuf Ali

Khan Salar Jung Bahadur-lll (hereinafter referred to as Nawab Salar

Jung Bahadur-lll), had filed an Original Suit No.39/ l/of 1955 for

declaration and partition in the Court of First Judge, City Civil Court,

Hyderabad in respect of estate left behind by the said Late Nawab

Salar Jung Bahadur-Ill on the false premise that Late Nawab Mir
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Yousuf Ali Khan Salar Jung Bahadur III died unmarried, issueless,

and withour. leavrng anv surviving parents, grandparents, brothers or

sisters or their descendan[s or paternal unc]e or aunt. Several other

persons have also filccl various separate suits clauning shares in the

estatc o[ Lale Nau,ab Salar Jung Bahadur-lll in Courts at Hyderabad.

All the suits including O.S. No.39/ 1/ol 19S5 liled by Shri Syed Hasan

were translerred to the High Court of Hyderabad and the said suit was

re-numbercd as C.S. 13 of 1958. It is submitted that in the suit in

C.S. No. 13 ol 1958, Lare Syed Hasan deliberarely concealed a material

fact that Zarnab Begum was the legitimate daughter of Late Nawab

Salar Jung Bahadur III. It is further submitted that Salar Jung III

was a Shia Muslim, u,ho u'as married to Kaneez e-Fatima and out of

the u,edlock a daugh ter was born to lhem and named as Zaina.b

Begum. It is further submitted that the said Zainab Bcgum was thc

only ancl legitimate claughter of Nawab Salar Jung Bahadur-lll.

The H.E.H. Nizam of Hvderabad had set up an Inqurry Commission to

clecide the rssue of slrcc:ession to the estate of Late Salar Jung III, and

matters incidcntal thcreto before which evidence as Lo the clarm of Ms.

Zarnab Begum u'as produced. The Commission was subsequently held

to be legall1,' not valid as per order passed by the High Court in Writ

Petition No.4/A of 1952 tirled as 'Tahira Begum V/s State of

Hyderabad". It is further submiLted that various persons holding high

posts undcr the Nizam, and in the Government of India, also filed

their affidavirs confirming the marriage of L,te salar Jung III and

Kaneez-e-Fatima and Lhat Zainab Begum u'as the legitimate daughter
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of Late Salar Jung III. Suit in C.S. No.13 of 1958 was fiied by one

Syed Hasan who allegedly claimed to be the son of the maternal uncle

of late Salar Jung lll, against his own brothers and sisters and it was

a collusive suit filed to usurp the properties of Ms. Zainab Begum who

was a minor at that time.

5. It is further submitted that Kaneez-E-Fatima and Zainab Begum

were impleaded as parties in none of the suits, though they are the

legitimate legal heirs of Late Nawab Salar Jung Bahadur-lll.

It is further submitted that all these suits were later on consolidated

and transferred to the Andhra Pradesh High Court. It is submitted

that Zarrab Begum filed an Application No.50 of 1959 in C.S' No.13 of

1958 to be impleaded as a party to the said suit but the same was

dismissed by this Court on 03.03.1959. Subsequently, the said order

was challenged before the Division Bench in appeal and the Hon'ble

Division Bench in its order dated 01.O2.1960 observed as under:

"It is, thereJore clear that it lz;,rrs not the

intentlon of learned Judge to exPress clng

oplnlon - on the nature ol the clalm oJ the

Petltloner. Then apar| ute do not think any

re'marks made bg the learned Judge utll be

ta,ken to be detenntno:tion oJ the rights oJ the

parties, or would. ln ang utag aduerselg alJect

the appellant in ang sttit thdt she mlght be

advised to Jile to estdbllsh her rlght's,"

5



6. It is lurthcr submitted that the plaintiffs and Defendants as

existing on 05.03.1959 in Suit in C.S. No.1lt of tS58 and by clubbing

suits fi1ed by various other parties compromisecl rhe matter behind

the back of Ms. Zainab Begum and gol the conditional compromise

preliminan' decree passed on 05.03, 1959 without considering the

share and rights oI Zainab Begum. Thereafter, Zainab Begum filed a

suit before the Chief Judge, City Civil Court, Secunderabad in forma

pauperis in O.ginal Petition No.2 of 1960 for declaration, partition

and possession of movable and immovable properties along with an

injunction application. The application ftrr injunction *as dismissed,

against which Cii'il Miscellaneous petitions No.14, 15, and 16 ol. 1961

were filed before the High Court, wherein the High Court observed

vidc rts order ciated 21.o4.196r that there rvas enough material on

record to sho* thai there is .t pima facie case in sr.tpport of Zainab

Begum and the interim injunction granted on 03.01.1961 was made

absolute lor a pcriod of six months, thereb_v directing the Receiver

cum-Commissroner appointed by the High Court in C.S. No.13 of

1958 not to distribute or deliver possession ol the properties

belonging to Late Salar Jung III. In pursuance to the conditional

compromisc prt:limjnarl decree dated 05.03.1gS9, a Receiver_Cum-

Commissioncr u,as apporntecl ir-r Suit C.S, No.13 of 195g and a report

was submitted rn respect oI some of the properties. On the basis of

the said report on an application in Application No.417 of 1961 was

filed whereir: order datcd Og.O2.1962 was passed in respect of some of

the propc-i1r3s. Subsequentry the High court 'idc orders dated

6
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23.11.2OO4 and 05. l1.2OO4 clarified that order dated 09.02.1962 was

not a final decree and that in various paras of the order dated

09.02.1962, it is borne out that all properties were not finally

partitioned. It is further submitted that neither any hnai decree was

passed nor the properties were partitioned and no possession was

delivered to the Decree Holder. It is further submitted that the

immovable estate left behind by Salar Jung III comprises of his self-

acquired/personal properties, Jagirs, Inam, etc., and that inquiry in

respect of Jagirs and Inam properties of late Salar Jung III was also

initiated in terms of Hyderabad Atiyat Inquiries Act, 1952, wherein

the Court of Nizam Atiyat observed that the preliminary compromise

decree issued by the High Court in C.S. No.13 of 1958 is not hnal for

the reason that there was no adjudication on merits of the rights of

the persons to the compromise. The court further observed that in

the said suit, all persons got themselves impleaded and the Court

considered their impleading under the provision of the Civil Procedure

Code and not under personal laws.

7 . It is further submitted that the said Zainab Begum being the

only legitimate child of late Nawab Salar Jung III lodged her claim

before the Inam Inquiry which was registered as Sub-File No.45 and

the parties in C.S. No.13 of t958 also lodged their claim in the said

inquiry before lhe Atiyat Court, Hyderabad. The Atiyat Court vide its

order dated 26.O6.1.96a directed Zarnab Begum to establish her right

of succession by producing an order from the Civil Court.
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The Plaintiifs, including Sved Hasan and other delendants in

C.S. No.13 of 1958 and others clubbed suits ancl their respective

descendants were rejectcd by the Atiyat Court on the ground that they

did not belong to famill'of Salar Jung III.

B. Thercafter, Zainab Begum appealed before the Appellate

Authority (i.e , Vth Board Member of Nazim Atiyat). The Appellate

Authority dismissed hcr application on 31.12.1976 and confirmed the

order of Nazrm Atiyat order dated 26.06.1968. Thereafter, the said

Zarnab Begum revived her Original Suit O.P. No.2 oi 1960 
"vhlch 

was

rc-numbered as O.S. No.73 of 1969. It is iurther submitted that

Zainab Begum died on 17.08.1972 leaving behind her on11' minor

daughter Muneerunnissa Begum u'ho was at that time aged about

2 years and after the death of Ms. Zainab Begum, her daughter

Muneerunissa Begum succeeded to her estate and since the Applicant

No.1 is the husband of Muneerunissa Begum and Applicant No.2 is

their son along s-ith ls o daughters, thev are entitled to inherit her

e state i.e. EstaLe of Salar Jung-lll. It is further submitted that the

suit in O.S. No.73 of 1969 on the file of Chtef ,ludge, City Civil Court,

Hyderabad l1'as compromised between lhe parties and the said

compromise rvas rejectcd by the Appellate Board of the Atiyat Court

obsen'ing that several persons u,ho have no connection rrith the

grantees arc parties to r t. The Applicants submit that the compromise

decree passed in thc said suit had become infrutctuous, and the

properties still remainecl un-partitioned. The Applicants in support of
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lheir submissions rely on Santan Narain Tewari v' Saran Narain

Tewari, AIR 1959 Pat 331'

g. It is further submitted that upon attainment the age of majority,

the said Muneerunnissa Begum filed a declaratory suit bearing

O.S.No.168 of 1998 in the Family Court, City Civil Judge, Hyderabad,

which was decreed in favour of Ms. Muneerunnissa Begum vide its

Judgment and Order dated 07.04.1999. It is submitted that the

Plaintiff in O.S. No. i68 of 1998 is the only 1ega1 heir who could

establish that she is the legal heir of the late Salar Jung III by virtue

of decree dated 07.O4.1999 whereby Ms Muneerunnissa Begum was

declared to be the natural daughter of Ms. Zainab Begum who in turn

was the sole daughter of late Saiar Jung Bahadur III' Later the

Decree dated 07.O4.)'gg9 passed in O.S. No 168 of 1998 was

challenged by the descendants of the original suit and defendants of

C.S. No.13 of 1958 by a separate Suit bearing No'RCS 776 of 2OO2 on

the file of Senior Division Aurangabad along with injunction

application. The injunction application, filed in Regular Civil Suit

No.776 of 2OO2, was dismissed vide order dated O3 02'2003' The said

Regular civil Suit bearing No.776 of 2OO2 was eventually dismissed in

default and the decree dated 07.04.1999 passed in OS No 168 of

1998 became final and unchallenged. Similarly, Syed Abdul Wahab

(defendant in C.S.13 of 1958) had also challenged the Family Court

Decree by separate Suit in O.S. No.411 of 2003 which was dismissed

9
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by the Court and the Court directed the petitioner to approach the

appropriate Court.

10. It is submitted that again, Syed Abdul Wahab

(the defendant No.s) in the present Suit, liled a Civil Suit by name

O.S. No.1449 of 2008 before the IX Junior City Civil Judge Court,

Hyderabad against Muneerunnissa Begum challenging the judgment

and elecree dated 07.04.1999 passed by the Family Court, City Civil

Court, Hyderabad in O.S. No.168 of 1998, which was also dismissed

vide .Judgment and Order dated 24.O7.20 13 pa.ssed by the City Civil

Judge. Hyderabnd. It is lurther submitted r,hat after the death of

Muncerunnissa Begum, her husband Syed Zahid Ali and childrer-r

Syed Murtuza Ali, Samana F-atima and Zarnab Falma were brought

on record as legal heirs of Muneerunissa Begum before the IX Junior

City Civil Judge Court, I{yderabad in O.S. No. i449 of 2008.

It is further submitted that the said Muneerunnissa Begum died on

14.01.2009 leavrng behind her husband Svcd Zahid Ali u,ho is

Applicant No.1 and her sor.r Syed Murtuza Ali who is Applicant No.2

herein and tvgo daughters namely Samana Fatima and Zainab Fatima.

1 1 . I t is furthcr submitted that as per the direction of the Court of

Nazim Atiyat. the said Zainab Begrm approached the Civil Court to

obtain her succession. The said Zainab Begum expired on 1.7.O8.1972

leaving behind her minor daughter Smt. Muneerunnissa Begum.

Upon attainment of majority, the said Muncerunnissa Begum filed a

suit for a declaralron of legrtimacy.in the Familv CoLrrt at Hyderabad.

(,&\'"Sa,
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The Family Court at Hyderabad declared her as natural daughter of

Zainab Begum who rn turn was the legal daughter of Nawab Salar

Jung Bahadur III. After the death of Smt. Muneerunnissa Begum, the

present Applicants No.I and 2 herein along with two daughters filed a

suit for Succession Certificate in the Court of Civil Judge Senior

Division, Aurangabad bearing M.A.R.J.I. No.197 of 2O2O. The Court of

Civil Judge Senior Division, after scrutinising all the submitted

evidences, documents, orders, judgments etc., thereby declared the

Applicants along with two daughters as Class one legal heirs and

successors of Nawab Salar Jung Bahadur III vide Certihcate M.A.R.J.l.

No.197 of 2O2O issued under Section 372 of the Indian Succession Act

on 18.O4.2O2O. The said order in M.A.R.J.I. No.197 of 2020 was

challenged by Syed Abdul Wahab before the High Court of Judicature

at Bombay Bench at Aurangabad vide 78 First Appeal No.28 of 2021

with CA/520 l2O2l irt FAl28l2O2l, which was dismissed and the

Court directed the Appellant to approach appropriate Forum.

Pursuant to which an Appeal was filed before ad,hoc District Judge-6

Aurangabad in Civil M.A, No.2O9 of 2021, which was also dismissed

on O5.O2.2O22. The Applicants submit that the Suit in C.S. No.13 of

1958 is sti11 pending and no final decree partitioning all the properties

or the entire estate left behind by late Salar Jung III is passed and the

High Court vide order dated 23. ll.2OO4 clarified that the Suit is not

hnally disposed of by way of a final decree, and sustained the

objections raisej by the Olfice and ordered that hnal decree can only

be passed by taking view of all the parties to the Suit which has not

HC,J&NVSK,J

C.S. No Il of l95A
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beenfinally.disposcdol..ItisfurtherSubmittedthatthepreliminary

decree can be modihed or altered by varying the shares, or

determining the shzrres of the parties, who were rightfully entitled to

the share. but lr-cre not made parttes to the said Suit, before passing

the hnal decree and that even a new preliminary decree can be passed

in vieu, of subsequent facts so as to give sharc to the rightful

claimants. In support of their case, the Applicants relied on in the

case of Phoolchand v. Gopal Lal, 119671 3 SCR 153 : AIR 1967

SC 1470 and furtl-rer the applicants referred to the case of

A.V. Papayya Sastry & Ors v. Government of A'P' & Ors, l2OO7l 4

scc 221.

12. It is further submitted that in vien' o[ the aforesaid events and

by virtue of the courl orders lhat the true legal heirs to the estate of

Late Salar Jung lll be givcn their respective share, the Applicants pray

that ihe pre[minary decree dated 05.03.1959 be either modified or a

fresh preliminan or a final decree be drar'"'n in view of sullsequent

events, whereby Applicants No 1 & 2 and tuo daurghters have their

right to the Estate of l-ate Salar Jung 1ll.

I3. [n the above facrs and circumstances, rhe Applicants pray this

court to issr_re appropriate dircctions to the concerneri arlthorities to

release entire assets and propertles of late Nav'ab Salar Jung Bahadur

Ill in favour of AppliczLnts herein being the legal heirs and successors.

1
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14. Heard the learned counsel for the parties and perused the

material made available on the record.

COURT PROCEEDINGS:

15. On a perusal of the record, it appears that during the course of

scrutiny of the Application, the Registry returned the Application (SR)

with the following objections:

" I . Please file amended cause tttle in Ciuil Suit

No. 13 of 1958, in tlrc oboue Application SR, for the

purpose of ueiftcation of Cause tttle since not

tollYing.

2. Seruice is to be effected on all respondents fo suit

as tuell as Commissioner and Recetuer'"

Thereafter, the learned counsel for the Applicants answered as

follows

" 1. Same cosue title as in Application No'562 of

2014 in C.S. l{o. 13 of 1958 has been tgped in this

apptication.

2. We und.ertoke to send notices to all porties ruho

are not represented by Counsel as per directions of

Courl - Copies are atreadg serued on netutg

appointed Receiuers - Proof of Seruice enclosed' If
not satisfed. uith our compliance post before

Court. "
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16. ln this regard, rhe Registry made an endorsemenl Lhat "uhen

the case was listed on 11.08.2023 for orders on Office Note, the Hon'ble

Court pleased to pass the follouing order:

"lls. Mangai S. (ianu, leamed counset for the

apptrcant prays for an adjournment to enable her to

comply tuith the ofJice obiections List afier three

uteeks. "

1,7. Thereaftcr, lhe learned counsel for the Applicants had endorsed

stating that "Since Amended Cause Title in C S .l[o. 13 of 1958 is not

auailable, ute undertake to ftle at the time o.f heaing if necessary,

as haue alreadg serued copies to Commissioner/ Re'ceiuer ond u'te also

to file couers and ackn.otuled.gements and releuant matenal after seruice

of notice if court lnsists, " and the Registry submitted the note for

ordcrs as to registralion oi the Application.

t+

On 2a.O7.2023:

" Ms. Manjctn S.Ganu, learned counsel for the applicants prags for

and is granted tuto rlteeks' time to complg u-ith the offtce objections'

List on 1 1.08.2023.

On 11.O8.2O23:

an

" Ms. Manjan S.Gctnu. tearned counsel for the appliconts prags for

adjournment to enable her to complg tttith the office objections

List after three ueeks.
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On O1.09.2023:

"Ms. Monjan S.Ganu, learned counsel for the applicants.

Learned counsel for the applicants proys for and is granted four

(04) weeks' time to enable her to file amended cause title.

List after four (04) tueeks."

On O5.O1.2O24:

'Mr. Sunil B. Ganu, leamed Senior Counsel appears for

Ms. Manjan S. Ganu, learned counsel for the opplicants.

Issue notice to the respondents."

On L3.O9.2O24:

" Mr. T.S.Praueen Kumar, leamed counsel representing

Ms. Manjai S. Gonu, leamed counsel for the applicants.

Leomed counsel for the opplicants prags for and is granted six

ueeks time to serue notice on the unseled respondents.

List thereafter. "

Oo, 12.12.2025:

" At the request of Mr. T.S.Praueen Kumar, leamed counsel

representing Ms. Manjari S. Ganu, learned counsel for the applicants,

list the matter after one u.teek."

On L9.L2.2O25:

" Heard Mr. T.S. Proueen Kumar, learned counsel represents

Ms. Manjan S. Ganu, Iearned counsel for the applicants in Application

Nos.l and2 of2023

Orders reserued."

C S No 13 oI lS58
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18. From the above record of Court proceediugs, it is clear that

though several opportunities were given to comply with the office

objections to the extent of filing of amended cause tit1e, no compliance

u'as reported except filing a Memo dated 3 1 .O8.2O23 in Application

(SR) No.15276 of 2023 in C.S. No.13 of 1958 statirrg that they have

applied for furnishing the complete amended cause title in C.S. No.13

of 1958 on 22.08 2023 bearing C.D. No.10850 of 2023 to comply u'ith

the office objcctions in SR No.15275 and 75276 of 2023 rn C.S. No.13

of 1958 to the Registrl' ri'ith a requesl to direct the concerned

O.S. Section for complying u'ith the (lD. Thcreafter, no

status/ inforn'ration is furnished.

ANALYSIS AND CONCLUSION:

19, This Application is filed by the Applicants seeking to declare the

preliminary decree passed under the grab ol lake and false theory

"Salar ,Jung Diecl issrLr-'less and he was unmarried" of the alleged

rcsidues ancl alleged compromise prclim;nary decree as not

executable. It is to be noted that this Court by a common order dated

24.O1 .2023 in Applications No.299 and 1235 of 2012, appointed

Commissioners to look into the extenl of propcrty involved in the suit

and apportionment thcrcof amongst lhe parties to the suit in terms o[

the preliminary decree dal.ed 05.03.1959 drawn up on the basis of

compromisc and file rcport. Accorclingly, the Commissioners have

submitted a detailed rcport on 13.10.2025. Tlrereafter, this Court b_v

order dated 16.10.2025 granted permission to the contesting parties
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to obtain report dated 13.10.2025 from the Registry enabling the

parties to h1e objections, if any, on or before 27 .11.2025. Upon

request, the Registry was directed to furnish a copy of the

Commissioners report dated 13. lO.2025 and the matter was directed

to be listed on 27 .71.2025 under the caption Final Hearing'. On

perusal of the record, present Application is hled on 17.O4.2023.

COMMISSIONER'S REPORT

20. For better appreciation, it is necessary to extract the relevant

portion of the report dated 13.1O.2025 for reference:

"N. FINDINGS

14 . Now that the movable and immovable

properties belonging to Nawab Salar Jung Ill
appears to have been dealt with under the so

called Compromise Preliminary Decree dated

05-03-1959 under the directions and

permissions of this Hon'ble Court from the date

of the Conditional Compromise Preliminary

Decree dated 05-03-1959 till the order in
I.A. No.417 of 196 1 dated 09-02- 1962, AND

this Hon'be Court by order dated 09-02-1962

ordered passing of a fina.1 decree as prayed for

under certain ter-rns mentioned therein.

The oflice has to be directed to draw a frnal

decree ln terms of the order in I.A. No'417

of 196 1 dated O9-O2- L962, if it remallrs

unchallenged.

74.1 The record made avarlable to us

indicates that Application No.2 of 2023 ts

filed praying the Court to declare the

preliminary decree is passed under the garb
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of fake and false theory that Salar Jung

Died issueless and he was unmarried and

that the alleged compromise preliminary

decree is not executable.

11 .2 The record made avallable to us

rnclicates that Applications No.1 of 2023, 1 and

2 of 2024 and 1 of 2025 are filed claiming

sharc rn the propcrty of Nawab Salar Jung lll
inder;endentlv and hence they walted their

implcadment in CS 13 of 1958

14.3 The applicants rn Applicatron No.l of

2024 claim sharc in the property left behincl by

Nar.vab Salar Jung Ill, contendrng that the

Salar.lung Estalc has got mrxed properties of

tht: grand mother of the applicants theretn

(Saheb Begum" D/o Mir Alam Balladur and

grand father Ah Zaman Khal, Munir-u1-Mulk)

ald also the properties of one Habecbnnnisa

Begum D,/o Mir Alam Bahadur alrd properties

of MLr i Duran S/o Mir Alam Bahadul'

1,4.4 ln r iert of para I 1 of conditional

compromise prelinrinary decree and in vierv of

pcculiar circumsLances under whrch the sard

conditional compromise preliminary decree

.:amc [o be passed ald in view of tht: fact that

order in I.A. No.417 of 1961 datecl 09-02-1962

is passed directing the reglstry to draw final

clecree. the point that arises for the

consideration of this Hon'ble Court is, whe-.her

thc :rpplicants rn Applications No.1 and 2 of

2023. I and 2 of 2024 and I of 2025 can

maintain such application Ln CS No. 13 of

i 958
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14.5 In our humble opinion enquiry in
Applications No.l and 2 of 2023, 1 and 2 of

2024 and I of 2025 amounts to reopening the

main suir in cs No.13 of 1958 which may

anount to discarding the Compromise

Preliminary Decree dated O5-3- 1959. (Virtually

undoing all the labor of the then Receiver-cum

Commissioner)".

EFFECT OF PRELIMINARY DECREE:

2\. In the said Commissioner's report dated 13.10.2025,

the Commissioners questioned the maintainability of the present

Application i.e. Application No.l of 2023 in C.S. No.13 of 1958 and

further opined that the said Application amount to discarding the

Compromise Preliminary Decree dated 05.O3.1959. Though this

Court granted permission to the contesting parties to hle objections,

if any, to the said report, the Applicants have not filed any objections

to the said report.

22. It is to be noted that compromise has already been recorded and

preliminary decree was passed to that extent on 05.03.1959.

The Applicants, at this point of time, by filing the present Application

and if considered would virtually amounts to reopening of the

compromised preliminary decree dated 05.03.1959 in C.S. No. 13 of

1958 and the Commissioners have rightly observed in the report that,

it amounts to discarding the compromise preliminary decree dated

05.03.1959.

HC,J&l{vSK,J

C.S. No.l3 of l95E
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23. The Hon'ble Supreme Court in Bimal Kumar and another Vs'

shakuntala Debi and othersl n'hile observing the difference between

preliminary and final decree rn partition suit held that the term

"compromise" essentierlh' mcans settlement of differences by mutual

consent and in sttch process, the adversarial clairns come to rest'

The relevanl paras No.2'1 lo 28 are extracted for reference:

"24.In Renu Deurv. Mahendra Singh [(2003) 10

SCC 2OO {lR 2OO3 SC 16081 the effect of a

compromise decree and allotment of sha:-es in

pursualce of the said decree was dealt with. The

tn'o-Judge Bench referred lo Raghubir

Sahuv. Ajodhga Sahu [AIR 1945 Pat 482)

and. Muzaf.far Husain [AIR 1933 Oudh 562] and

oprned that rhe ia*'had been corrrjctlv stated in

[he said authontres

25. In the said casc, after referring to Ciuil

Proced.ure Code b"v Mulla, this Court in Rerut Deui

case [(2003) 10 SCC 200 : AIR 2003 SC 1608] ,

',vhile clrau'ing a distinctron between the

preiiminan' arld the final decree, has stated that a

preliminarv decree declares the rights or shares of

the parties to the partition. Once the shares have

been dcclared and a further inquir-v" still remains

to be done ior actually partittoning ihe property

and placing the parties in separate possessron of

the divideci property, then such lnqutry shall be

held and pursuant to the result of further lnquiry,

a final decree shall be passed. A preliminary

decret' is one which declares the rights and

Iiabiljtics ol the parties leaving the actua.l result to

c s lo ll ol 1958

(2012) I Supreme Court Ca\es 5i3
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be worked out in further proceedings. Then, as a

result of the further inquiries conducted pursuant

to the preliminarlr decree, the rights of the parties

are hnally determined and a decree is passed rn

accordance with such determination, which is the

hna-l decree. Thus, fundamentally, the distinction

between preliminary and hnal decree is that: a

preliminary decree merely declares the rights and

shares of the parties ald leaves room for some

further inquiry to be held and conducted pursuant

to the directions made in the preliminar5r decree

which inquiry having been conducted arrd the

rights of the parties finally determined a decree

incorporating such determination needs to be

drawn up whrch is the hna.l decree.

26. Apply'rng the pnnciples lard down in the

aforesa-rd authorities, it is graphically clea-r that in

the case at hand, the pa-rtres entered into a

compromi.se and clearly admitted that they were in

separate ard exclusive possession of the

properties and the same had already been allotted

to them. It was al.so admitted that they were in

possession of therr respective shares and,

therefore, no final decree or execution was

required to be hled. It is demonstrable that the

compromise application does not contain any

clause regarding the future course of action. The

parties were absolutely conscious and rightly so,

that their rights had been fructified and their

possession had been exclusively determined. They

were well aware that the decree was final in
nature as their shares were aLlotted and nothing

remained to be done by metes and bounds. Their

rights had attalned hnality and no further enquiry

from any spectrum u,as required to be carried out.

HC,J6lwSX,J
Appln No.2 o12023

€
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The u'hole thing had been embodied in the decree

passed ,rn the [oundation o[ compromise'

27. It is to be borne in mind that the tcrm

"compromise" cssentially means settlement of

drfferences by mutual consent ln such process'

the adversanal r:laims come to rest The t:avil

bet\\ cen the parties is given a d'ecent bunal A

compromise '"1'hic:h is arrived at by the parties puts

an enci to thc litigative battle Sometimes the

partrcs feel that it is an unfortunate bitter struggle

ancl allow good sense to prevail to resolve the

dispute. ln certain cases' by intervention of well-

ruishers, the conciliatory process commences and

eventuzr.lly, by consensus artd concurrence' rLghts

get concretised ' i\ reciprocal settlemcnt with a

clear mind is regarded as noble it signifles

naElnlficent and majesttc facets o[ the hltmar-t

mrnd. Thc csaltecl slarc of ajfairs brings in

qulntessence oI sublime solemnity and socral

stabilitY.

28. ln the present case, as the factual matrlx

woulcl reveal, a decree came to be passed on the

bcdrock of a compromise in entiretv ftom all

argies iear.ing nothing to be donc in the future'

Thc curtains were really drawn and the court gave

the starnp o[ aPProval to

inescaPable conclusion is

the same. Thus, the

that the comPromise

decree dated 3-4-1964 was a hnal dect-ee "

ON AUTHORISATION:

24. 'lhat apart, the Application irled b1r Sved Zahikl Ali S/o Late Mir

Sadiq Ali ancl husband ol late Muneerunissa Begum filed/deposed an

affidavit is nor rr-r accordance with the Rule 32 and 33 ol the civil
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Rules of Practice and Circular Orders in A.P. / Telangana

For reference, Rules are extracted hereunder

"32. Party appearing by Ageut:-

( 1) When a party appears by any agent, other

thal an advocate, the agent shall, before

making of or doing any aPpearance,

application, or act, in or to the court, file in

court the power of attomey, or written

authority, thereunto authorizing him or a

properly authenticated copy there of together

with an afhdavit that the sa-td authority sha1l

subsisting, or, in the case of an agent carrying

on a trade or business on behalf of a party,

withou t a written authonty, aJt allidavit stating

the residence of his principal, the trade or

business carried on by the agent on his behalf

and the connection of the same with the

subject-matter of the suit, and that no other

agent is expressly authorised to make or do

such appearalce, application, or act.

(2) The Judge may thereupon record in writing

that the agent is permitted to appear and act

on beha.lf of the party; arrd unless and until the

sard permission is granted, no appearance,

application, or act, of the agent sha.ll be

recognized by the Court.

33. Signing or verification by Agent:-

If any proceedrng, which under any provision of

law or these rules, is required to be signed or

verified by a party, is sigrred or verihed by any

person on his behalf, a written authority in this

behalf signed by the party shall be filed in

court, together with an a-fhdavit verifying the

HC,J&iIvSX,J

C.S No 13 ol l9sa
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slgnature of the party, aIrd statnlg the reason

of his inabtlity to sign or verify the proceecling,

arrd srating the means of knowledge or the

facts set out in the proceeding of the person

sigring or verifying the same and that such

persorr is a recognized agent of the partv as

defined by' order III Rule 2 of the Code and is

dull artthorized antl competent so to do."

1= As per the Proceedings of this Court on Ol O9.2o23 and on

subsequent dates, Iearned counsel for the Apphcants sought time to

file amen<lcd cause tillc hou'ever, the same has not been filed except

hling a Memo dated 31.08.2023 vide Application (SR) No 15276 o[

2023 in C.C. No 13 of 1958 stating that they have applied for

furnishing the complere amended cause title in C S No' i3 of 1958 on

22.o8'2023bearingC.D.No'lOB5Oof2023toComplywiththeoffice

objections in SR No.15275 and 15276 of 2023 in C'S' No 13 of 1958

totheRegisrryu-itharequcsttodilecttheconcernedo'S'Sectionfor

complying u'ith thc CD horvever, it appears that thereafter no steps

q,ere taken to pursue the application for obtaining the amended cause

litle from the Regr stry anci inspile of opportunity was grantcd to file

objections, if anv, to the Commissioners' report datcd 13 10 2025, no

objections have itr:cn lilecl on behalf of the Applicants That apart'

the Applicants have lai1ed to substantiate their contention that the

preliminary clecree dzttcd 05 03.1959 u'as passed urlder the garb of a

false theor,-v and in lhe absence of any cogcnt supporting explanation

and reasons. the Application is devoid of merits and is liable to be

dismissed
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26. In view of the foregoing observations and after due consideration

of the report of the Commissioner dated 13 .1O.2O25 ' since no

objections were filed to the Commissioner's report, this Court is of the

considered vierv that the present Apptication suffers with several

material defects and discrepancies and is devoid of merits.

Accordingly, the prayer sought for by the Applicants in the present

Application seeking permission to declare the preliminary decree

passed under the garb of fake and false theory "Salar Jung Died
a

issueless and he was unmarried" of the alleged residues and alleged

compromise preliminary decree as not executable cannot be

cntertained at Lhis belated stage and this Application No.2 of 2023 in

C.S. No.13 of 1958 is liable to be dismissed.

Accordingly, Application No.2 of 2023 in C.S. No.13 of 1958 is

dismissed

HC,J & NVSK, J
Appln. No.2 of2023

C.S. No.L3 ot 1956
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DATED: 0610512026

ORDER

APPL.No.2 of 2023

IN
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D!SMISSING THE APPLICATION
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